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Provided that where interest of
Government is involved, the Sub-
Divisional Officer shall submit the case
to the Collector.

(3) Onreceipt of a case under sub-section
(2), the Collector shall make such enquiry
and pass such order as he deems fit.]

116. ! [deleted.]

117. Presumption as to entries in land
records.—All entries made under this
Chapter in the land records shall be

presumed to be correct until the contrary
is proved.

118. ' [deleted.]

119. "[deleted.]

120. Requisition of assistance in
preparation of maps and record of
rights. — Subject to rules made- under
this Code, any Revenue Officer, Revenue
Inspector, ?[Nagar Sarvekshak] or
Patwari may, for the purpose of
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1. Deleted by Act No. 23 0f 2018.
2. Substituted by Act No. 23 0f 2018.
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(f) dectails of diverted land; and
(g) any other rccord as may be
prescribed.]

114-A. [ Bhoo-Adhikar Pustika - (1) The
Tashildar may provide to every
Bhumiswami whose name is entered in the
khasara prepared under section 114 a
Bhoo-Adhikar Pustika in respect of his all
holdings in the village or sector, as the case
may be, which shall be provided to him in
such Form and on payment of such fee as
may be prescribed.

(2) The Bhoo-Adhikar Pustika shall
consist of two parts bound as one book,
which shall contain such particulars as
may be prescribed.

(3) A Tahsildar may, on his own motion
or on application of the Bhumiswami,
after making such enquiry as he deems

fit, correct any wrong or incorrect entry
in Bhoo Adhikar Pustika.]

115. 2[ Correction of wrong or incorrect
entry in land record- (1)A Sub-Divisional
Officer may, on his own motion or on
application of an aggrieved person, after
making such enquiry as he deems fit,
correct any wrong or incorrect entry
including an unauthorised entry in the land
records prepared under section 114 other
than Bhoo-Adhikar Pustika and record of
rights, and such corrections shall be
authenticated by him:

Provided that no action shall be
initiated for correction of any entry

1. Inserted by Act No. 23 0f 2018.
2. Substituted by Act No. 23 0f 2018.
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